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and Hon'ble Mr.,M.F.Singh. Admini-
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FETITION NO. §) OF 2000.

In 0.A. No. 335 of 2000

IN -THE MATTER OF:

A petition under Section 17

"of the Central Administrative

‘Tribunal Act, 1985 praying

for puniéhment to the contem-—

‘ner/Respondent {for non-com-

Lo pliance o f Interim arders

dated 17-10-2000 and 2Z21~11-

2000 passed by this Hon ' ble

“Tribunal in 0.A. No. ﬁEﬁ of

L3 o

2000 and also in M.F. No. 251

of ZOo0o.
-AND-

IN THE MATTER OF:

8ri Sajal Chandra Das.

—applycamt
-Versus-—
Union of India & Others.
~Respondents
~AND-
IN THE MATTER OF:

Sri Sajal Chandra Das

01 e

CAD 73 [H (“][45))
ﬁgwnat.,
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Daftry, Office of the
Executive Enginéeer,
Silchar Central Division
Central Public Works Débtuy
Silchar—- 788002.

« = Applicant.

" —AND-

Sri k. fs Warrich
Executive Engineer;
Silchar Central Division,
Lentral Fublic Works

Department, Silchar-2.

Respondent/
Contemner.
The humble petition of the

above named pebtitiongsr:

MOST RESFECTFULLY SHEWETH:

1) That your humble petitioner has filéd
the Original Application No. 335 of 2000
before the Hon ' ble Central Administrative
T%ibuna{, Guwahati Eench, Guwahati challenging
the impugned Order | of transfer of éhe

applicant from Silchar to Tura {Meghalayal.

23 | That the Hon ble Tribunal an 17-10-

2000 after hearing both sides admitted the

above said application and was also pleaéed to

pass an interim nrder that the operation of

the transfer Order No. 219 /Peans/BEc/ER/Cal/ .
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00/97? dated 26-09-2000 (Annexure~-B) in so far

as it relates to the applicant shall remain

suspended till 20-11-Z000,.

Annexure-1 is the photocopy of Order
dated "17-10-2000 passed in 0.A. No.

AES/2000, .

=) That - your petitioner begs to state
that, as per interim order dated 17-10-2000 of
the Hon'ble Central Administrative Tribunal’'s

passed in 0.A. No. IZ35/2000 your petitioner

submitted the certified copy of the said order

vide his letter dated 18-10-2000 before the

Réspondent/Cmntemnern The petitioner also
submitted his Joining report on 18-10-2000
before the Respondent/Contemner AS the .

applicant was in Earned Leave.

CAnpexure -~ 2 ise  the Fhotocopy of
letter of intimation  to the
Respondent/Contemner about the order
passed by the Hon'ble Tribunal on 17~
10-2000.,

Annexure—3 is the photocaopy af
ioining report vide letter dated 18~

10-2000.,

4) That vyour petitioner begs to state

that .the Respondent/Contemner after receiving
the certified copy of interim order dated 17-
10-2000 and alsa petitioner s Jjoining report

the Respondent/Contemner did not allow your
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petitioner to join in his post as Da%%fy in
the office of the Respondent/Contemner. But
the Respondent/Contemner issued another trans-
ter order with Earrigendum‘viderF’ No. 21(9)
/FPeons/SEc/ER/Cal/Q0/1060 dated T1-10-2000.

In the said In the said corrigendum 1t was

"stated that ' in partial modification of this

order No. 21(9) /Feons/ SEc/ER/Cal/00/979 dated
26—09—?0065 it is hereby -ordered that,  the
transfer of 8Sri Sajal Kumar Das, Daftry,
Silchar Central Divisimn, C.F.W.D. Silchér to
Tura Maintenance Divisian, (IEER), C.F.W.D.

Tura shall be in PUBLIC INTEREST with

T.A./D.A, joining time, etc. ALl other terms

and conditions of this Office Order dated 26—
0F-2000 mentioned - above shall rFemain:
unchanged”’ . It may ,56 stated hefe that
garlier impugned transfeér order dated 26-09-
2000 it was clearly stated by the Respandent
No. 2 that the transfers are on their own

requests. As such, they are not entitled for

TA/DA and joining time.
Anﬁexura— 4 is the photocopy of
Corrigendum No . 2109 /Peans/SEc/

ER/Cal/Q0/ 1060 dated F1-10-2000.

51 ‘ That vyour petitioner begs to ﬁﬁate

‘that he was again compelled to file a Misc.

Fetition No. 251/2000 to stay the Impugned
Uffice Corrigendum Neo . 21(92) /Feons/SEc/
ER/Cal/00/1060 dated 31-10-2000. The Hon'ble
Trib@nal 0n‘21L11~EOOO again passed anlbrder

that ' the Operation of the impugned transfer



.

ézfv

order No. 2102}/ FPeons/SEc/ER/Ca1L/700/710460 dated

Hl=10-2000 shall be kept in abevance wuntil

»

further orders’’ .

Annexure-5 is the photocopy of Order
dated 21-11-2000 passed in M.FP. No.

21720040,

A b

&1 That vour petiticoher begs to state

that he again approached before the Dontemner/
Respondent with the certified copy of the
Order dated 21-11-2000 of the Hon'ble Tribunal
to allow him to join in his post as Daftry at
Bilochar. But till today the Respondent/

[ ]
Contesmner did not alliow to join in his post.

1t may be stated that the petitioner ia

regularly attending his OFfFfice since  18-10-
2000 when the first interim order was passed

by the Homn ble Tribumal. But your petitioner

~was not allowsd to sign the office atitendance

register nor his monthly salary has been paid

to him. As such, vour petitioner is compelled

to file this contempt petition before this

Tribunal for seeking justice.

wd
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That your p@titimnmr  begs tm state

that from the above it appears that  the

Respondents/contemners have shown disrespect.
disregard and disobedisence to this Hon ' ble

Tribunal and deliberately not complied with

o~

the interim order dated 17-10-2000 and &1-11-
2000 with-a“mmtivm behind and this amounts to
sprious  conhkempt of Court, fAs  such, tﬁ&?
deserve the puniﬁhmwht for disobedience.

disregard and disrespect shown to the Hon'ble
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Tribunal by violating the interim orders. As
such, it is a fit case where the Respondent
/Contemner may be directed to appear before
this Hon'ble Tﬁibunalftm explain'as to why he
has shown disrespect to this Hon'ble Tribunal
and also disobeved the Hon'ble Tribunal’'s

order dated 17-10-2000 and 21-11-2000.

81 That vyour peﬁitiOner submitﬁ'that he
has filed this petition bonafide and for the

ends of justice.

Under the facts and circumstances
narrated above, it 1%, therefofeﬁ
respectfully’ prayed - that vour
Lordship may be pleased to admit‘this.
petition 'and issue contempt notice to
the respondent /Contemner go show
cause  as to why ‘he should not be
punished under Séctimq‘ 17 of the 
Central Administrative Tribunal Act,
1983 or pass such any other order dr
orders as the Hon'ble Tfibunal may

deem fit and proper.

Further, it is also prayed that
in view bf the deliberate disf@spect
and disobedience té,' the Hon ble
Tribundl’'s ordervdated 17-106-2000 and
21=-11-2000 the FRespondent/Contemner
be "asked to appear in person before
this Hon'ble Tribumal to éxplain as
“to why he should not be punished for
cmntémpt'04 Court. '

aAnd for thia‘act of kinddess, vour petitioner

as in duty bound shall ever pray.
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DRAFT -CHARGE

The petitioner aggrieved' for non-
compliance of interim order dated 17-10-2000
and 21*1%~2000 pagséd‘by this Hon‘'ble Tribunal
in 0.A. No. 335 of 2000 and M.P. No. 251 of
2000. The Contemner/Respondent has willfully,
deliberately violated the interim orders.
Accordingly, the Respondent/Cantemnar s
liable for contempt of Court Froceeding and

severe punishment thereof as provided under

the law. He may also be directed to appear in.

person and reply the charge of this Hon'ble

Tribunal.
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Affidavit
I, Sri Sajal Chandra Das, aged about 37 years,
Son of late Bhupendra Chandral Dasg présently.
working as Daftry in‘ the Office of the
Executive Engineer, SBilchar Central Division,
Central Fublic Works Dept., Silchar- 788002 do

hereby solemnly affirm -and state as. follows:

13 That I am'the applicant in 0.A. Mo. 333 of
2000 and also petitibner o f this instant
C Contempt Petition and as such I am fully
conversant th? instant case ‘ahd I am well .
conversant with the facts and circumstances of
the case and being auﬁhoriaed I am competent

to swear this affidavit on behalf of all. the

applicants.

2} That the statement made in paragtraphs
b 3/ 4/ bﬂ’é" | ’are'true to best of
my hnmwledge:and thg%e made in pafagraphs 2/
S/ are - being matters of record
are true to my information derived therefrom
which I b@l%eve to be true and rests are my
are humble submissions before this Hon’'ble

Tribunal.

I sign this affidavit on this the AS' th

day of December 2000 at Guwahati.

ntified by me: ' 30\SO\Q Q‘\"\ - DD

\/_\ 69 ’ _ | Deponent

Adi cjc:,:—\‘te CB"V' XA

Solemnly affirmed before me
by the deponent who is ident-
ified by Mr. Adil Ahmed,

Advocate.
- S Sindlnmad  Sidama—

Bchvo ol
S/l /20
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Union of InCi& KOXs . o woe e vt ..:."'Hegponéents.
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FOR THE KESFOMDENI (S)
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he Hon'ble M JUStice D.N. -
Chowdhury, Vice~chairman.:fﬂ"

L

L10.0 pnoseht-:

deard Mx A Ahmed learned counsol
fcr the applicant ‘and’ M A Deb Roy,
learned St

.c.G.s.C for the respondents .
1 ¢ Asplication is admltted .Issue

usual notice. Call for the recoxds.
1,ist’ on 20.11.2000 for written
? sratement and further ordexs .
é Huard Mr hhaed on the Jntﬁrim

@anﬁcdto bctrue

relief vrayer. ALSO. heard My A.Deb Hoy.

Issue nocice to show cause as to why S
the imougncd transfer -order datcd o
lp 26.9. 2000 {Annexure- B) insofar.as 1t

'relates to ‘the. applicant,uhall not be- fﬁa"ik;
‘suSpendcd until turther ordcra. Retur—
nable by rour wceks.

goction Uﬂml (WY
orpynt afua0 (| =nfuy A
- sotral Administiative Trisynw

i wmalEE &Uw
uwahal dench, Guwahat-f

HeATATAl saade, wmi-f

tist on 20 ll 2000 for show cauge

and oruer. In the meantime the operation

or the cransfor order NO. 21(9.)/puons/
1 sc(c)/Br/cal/00/979 dated 26.9.2000
kAnnexuxc—u) inrofur as it relates o
the apoliunnu shall ,remain suspended
eill 2G.11. 2000.
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The &xocutive aSncineoor, )
Silchar Qentral Divisicn,

C.P.@.D, Malugzas,
Silchar -2.

Ref. = Original Application No.335 of 2000

Shri Sajal Ch. VYas = 2pplicant

0]

~ Verr:

o

ug -

SRV

Union of Xndia & others - Respondoents

sub - Intimation regarding Court Cases fLiled by me at
Central “dminiscrative Tribunal CGuwahati Buy@nch
at Guwahati acainst impugned Transfer ornder
vide F No.21(9)/Peons/SEC/ER/Cal/00/979, dated
16-02--2000,

Sirc,
With reference to the above refered zubject I most
raspectfully beg to gtate that I filed a casce beforn +ho

N

Honourable Central Adminicstrative Tribunal Guwahats B’r@nch

at Guwahati against impugned Transfer order dated 16-09-2000,.

The Honouraonle Tribunal on 17-1

.

s
O
H
N

2000 admittea the U.A. No,
335 of 2000 and was also pleazed to
transfer No.21(9)/Peons/sE(C)

your office, I am enclcssing the Cortificd copy of crder dated.

122

17-10-2000 passed by the Eoncurable Tribunal in C.A. NO. 335 of

2000 for your information and necissavy acition.

-Thanking You.
Yours Laithfully,
//
[( < [0 wﬂ
|
|

COSNTAL Cliiuia DAS )
Dafory

6
Date -

= . I I S T B § ITT My
-.'-(-doj.)c ¢ o iTe Nedo, E).La.,a.,.’.."\i'-'

et et e e e
( WHRCUGH PRCOPI 2HNTin )

Copy for infoumation & oanoe s aei ien ELEREIee

. T -
(6& Vs The Surorincendin- Zoeinyeas{Zoo ) i (e,
\ ” ‘\e‘$ C . }?. Y . ) . s ] i IR “)r’.‘.l =iy

N Q N L e ,
. % 234/4 n.3.C, Bor KO,
W Calcutin =20,

/ER/CaL/00/975, dated 26-09-2000.
As such your Honour may Rindly Aallow me Continue as Unftry at

e

. e ha—— -
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GOVERNMENT OF INDIA .
. CENTRAL_PUBLIC WORNS BEPARTMENT.

V.No:  24(D)/Pcons/SEQER/CAI 00/ [066 . Dated: 31.10.2000

. CORRIGEND M
In p’\l‘tlal modnfnoahon of thus oihce order no. ?1(9)/Peons/SE©/EWCai/ 00/979 dated
L 26 9 2000, it is- hereby ordered thal that transfer of Sri Sa]al Kumar Das Dahry/Snlchar Central

'DiVlSlon CPWD Sulchar to Tura: Mamtenance Dwns:on IBBR, CWVD Tura shall be In public Interest
with TA DA Jomlng Tlme etc '

All other terms condll'ons of this o‘ﬁw oider.dated 26.9 2000 mentioned above' shéll remain

unchanged. : o _ ' L
. / - :"(DHore)

Superintendlng EnJlneer, Co-Ordination

(,opy to -

The ADG(ER) L, PW.D..Calcutta-20.
Chief Enginost, 1BBZ, Siiiguri

Chilef Engineer, IBBR, Siliguri
- Chief Engineer, NEZ,, Shillong

- Supdtg. Engineer, SCC, IBBZ, Silchar.
Supdtg. Engineer, SMC/IBBR silchar

Exegutivers Englneer.g;rSCE)‘?fgSzlchar wrt«vhns@ MRS (2)ICONISC012000 01/CON: 54*;:fdtﬁ
- RAA02000" |

Executive Englneer TMD/IBBR/TUM
Person ¢concerned. '

10 The Secretary, CF’WD Clasr IV Staff Umon leam Palaca, Cal 20

©o® *em%i.w_w.—*‘

~“Superintending ‘Eng%gr(coord )

‘/o)\,\‘)b

/ IV Z
Qo B g
Dpeont 311000 1625 |

' Omcc ofthc Supcmucndmg EnL,uu.cr Co-6rdimation Circle, CPWD, Easlern Rc;,mn Niziun Pwl\\cc
' : _ Caleutin: 700020

o =Re MNE’ X -4, M

T
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Union of India « Ocs . . . . e 124+ » s+  Respondentas.

Fer the applicant(s) VX ﬂ . AZ/(V\/-«—’:)

. aw r«;w.vv‘-\f.‘*—vm

i nn  ap—— D

For the uespondenp».. % ;@- M "Q/"y X—vrCﬁﬁJ( .
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21.11.00 present.: The Hon'ble Mr Justice
[ !

H
1
t
'

ARl

1 - D. N.Chowdhury Vicenchair~
' _man.

" Heard Mr A.Ahmed, learned coun-
gel for the petitioner and Mr A.Deb
Roy,learned Sr C.O S.C for the
ppposite party. T
v This petition has’ been filed

”praying for stay of the operation
dbf the. lmpugned transfer'order

dated 31.10.2000. Mr Deb Roy.learned
Sr.c G.S.C. has submitted that pur-

»guant to ‘the order dated 26.9. 2000

the applicant wag. rdlﬁaﬂod £;om o
service  on 28.9. 2000. Mr Ahmed ‘on
the other hand submitted during the

pendency of the stay order dated

'17 10. 2000 the subsequent order
‘dated 31.10. 2000 was issued. by a

corrigcndum.

Issue notice to show causa as
to why the 1mpugned order dated 31.
10. 2000<sha11 not be stayedvtill
disposal of thie application.

contd..

e e oty e ana



flep . 201/2000
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List on 22.12.2000 for show cause
and further order, Meanwhile, the
operation of the impugned transter

order No.2l( 9)/pcons/sn(c)/LR/Cal/oo/

: 1060 dated 31.10. 2000 shall be kept
in abayance until further orders.
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IN O. A. NO. 335 OF 2000

shri Sajal Chandra Das

. D >

W S Zml, T8

8'. FE@ n: THE! TRAL ADMINISTRATIVE TRIBUNAL i 2 N
LRI GUWAHATI BENCH : GUWAHATI ﬁ ,

Cﬁh’h” i Bﬂ;ih Jg | | | 2 <tGZ
.P. NO. 45 OF 2000 G

reeees Petitioner

Er. K. S. llarriéch

*$ti000 Contenxpner

I Sshri Er. K, 8. Warriach Executive Engineer,

Silchar Central Division, CPWD, Silchar-2, do hereby

solemnly affirm and say as follows:=

tion and the order dated 17.10.2000 passed by the
Hon'ble Tribunal and have understood the contents
thereof. Save and except whatever as specifically
admitted in this reply rest of the averments will

be deemed to have been denied,

1, That I have gone through the contempt peti=-

2, That I have the highest reverance and re-

gard for the Hon'ble Tribunal and its orders. I
cannot think of doing any act or omit to do any
act which may be coﬁatrued or treated as an act
or omission amounting to contempt of Court or
disobediente or violation of any order of the
Hon'ble Tribunal, I hold Hon'ble Tribunal in
highest and utmost respect and regard and for
any lapse on my part I tender umgualified apo-

logy and sincere regret for the same.

. Contd....Z/-
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3. That I resgpectfully submit that on tran-
sfer I jninedﬁyook over charge of the office
from the respondant No. 3 on 7.11,2000 after the

then Execut ive Engineer (respondant no. 3) was

. prompted and transferred,

4, ', That true records it is found that my
my predecessor (respondant no,3) could not imp- -

lement the Hon'ble Tribunal order dated 17.10.2000‘

. as the applicant in 0.A, 335/2000 has already
_been relieved on 28.9,.2000.

S, That as regards interim order dated

21,11.2000, I beg to state that the petitioner

has not approached the respondant for joining.

6o That after receiving the transfer order
on 28.9.,2000, the petitioner left Ehe office on

hié purposed Earned Leave without prior sanction.
He was informed aécordingly by number of letteis

(Regd. A/D), but these were undelivered as he

was not found,

7. That under office order F, No. 21(9)/

Peons/SEC/ER/Cal/00/979 dated 26.9.2000. the

applicant along with Shri D.C. Barman was tran-
CD'C'GM’A) A
sferred on his own rejuest and so in the office

‘order dated 26.9.2000 it was mentioned thaﬁj*

“No TA/DA and joining time etC.shall be payable

as the transfer are on their own request." This

Contdc X 03/.



7

was an error in respect of the petitioner and so
) : , e (N

shri P.K. Singh, my predecessor with to
'superintending Engineer, Co-ordination Circle(EZ)
CPVWD, Calcutta to correct the order vide No.

5(2)/CON/SCD/2000-01/Con=-54 dated 24,10.2000.

Copy of letter dated 24.10.2000

is annexed hereto and marked as

ANNEXURE-C=-I,

‘8. That the Superintending Engineer Co-ordi=-
nation Circie, CPWD, Calcutta corrected the order
stating that the applicant shall get TA/DA and
joining time vide Corrigendum P.io.21(9)/Peons/
SEC/ER/Cal/00/1000 dated 31.10.2000. |

Copy of Corrigendum dated
31,10.2000 is annexed hereto

and marked as ANNEXURE-C-II,

 9. That I beg to state that the petitioner
has never approached me to join., He only submi-
ttéd an application in my office on 27.11.2000
requesting for payment of saléry for the month

of October and November, 2000. As the petition—
er was relieved from Silchar office on 28,.9.2000
so the salary for the month of October and Novem=

ber could not be paid from this office.

It is absolutely wrong that the petition-

er is regularly attending the office. From the

Contd. o 04/"
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Postal Authorities remarks also it is clear that

the petitioner is out of station. .

10, That I did ndt violate the 6rder dated

17.10,2000 or 21,11,2000 passed by the Hon'ble
Tribunal deliberately or intentionzlly,

-

11, That I submit that the contempt‘pétition
of fhe petitioner is m;aconceived, untanable and
~ hence the notive issued to the present respondant
is required to be discharged. B
In view of the submission made herein
above I respectfully pray that the present con-
‘tempt{Procee§ing‘is’iiable to be dismissed by

discharging'the notice issued to the respondant, -

\

/

Statements made in parass:ylﬁf.? aré

Uékgijiaj3:ZQL, true to my informations and those made in paras [, 2 4
: | ﬁ%;r&l(,are trué to my knowledge and the rests
are my humble submission befbre the Mon'ble -
Tribunal, - '
And I sign this affidavit on this 7th

day of February, 2001,




LAY

Solemnly affirmed and declare before me by
- the deponent being identified by Shri A. Deb Roy,
Sr. €.6.5.C. on this__§{ &K —.day of February
2001. | |




BY FAX (033-2813184)

GOVT OF INDIA
' CENTAL PUBLIC WORKS DRPARTMENT
MINISTRY OF URBAN AFFAIRS & EMPLOYMENT
O/0.THR RXECUTIVE ENGINEER
CPWD, SILCHAR-?2

ON/SCD/2000-01/ Goo-54_Dated, Silchar the, 240ct'2000

CONFIDENTIAL

To '

Shri D.Hore,
Superintendlng‘ Engineer,
Co-ordination Circle (EZ),
CPWD; Nizam Palace,
234/4,'A.J.C. Bose Road,
Calcutta-20,

,Sur_b:- Transfer & posting of Peons.
Ref:- No.21(9)/Peon/SEQ/ERIC ALIG0/979 dtd.26.9.2000,

- '-%;-wgi.‘;;.rana¢g~¢q your letter No. cited above o8 the subject, it is to intimated that $ri §, (.
Das, Daftry has beon relieved by this office vide this office N,o.9(‘1)/SCI)/2000-01/l195 dt.28.9.2000
with the dkgﬁﬂqu to report for duty to Rxecutive Engineer, TMD, IBBR, Tura.

L To ey knowledge the said order of $ri Sajal Das has been issned on azccount of
aduﬂni:tratfvo, reasons as por this office  letter No.5(2)/SCD/00-01/Con-47 de.189.00 &
Nb.ﬁ(l)lSCD{ﬂO-Ol/CondS dt.20.9.2000 and also as per Su lintending Kngineer, Silchar Central
Clrele’s 'lctter'No.S(S)/SCC/Conf./ZOOO/M dt.20.9.2000 However, your office order dt. 26.9.2000
mentioned that transfer has been done onthe basis of his own request,

: Mr. 8ajal Das has approached to CAT, Gu’wahat'i for stay of said order on the plea that he
has never made anoy request for his transfer.

" 'Under the circumstances, It s requested that  1ald order may be modified tuttably
immediately for filling proper reply in C.A.T. The amendment may be sent through fax st
No.03842.34894.

| Copy of letter recetved from CGSCand CAT s order are enclosed.

Enclo:- As stated.

by

o
(P. K. SINGH)
EXECUTIVE ENGINEER
Vo

0\ \
')>’\\

[
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GOVERNIMENT OF INDIA
CENTRAL_PUBLIC WOR NS BEPADTIANNT

VWNOD 29(Q)Peons/SESIEINCal 00/ [C 50

Dated: 31,10.2000

COKRIGEND M —

i pamial modification of tus olfice ordor no. 21(0)Peons/SEDIEIVCall QOIDT70 dated

£6.9.2000, w is hoereby ordered that that Uransier of Sri Sajal Kumar Das, Saftry/Silchar Cential

Oivision, CPWD, Silchar to Tura P‘Aam‘x_cna-ncc Division, IBBR, CPAND, Tura shall be In pubtic Interest

viih TA, DA, Joining Time etc.

All otrer terms & conditions of s oifce uider dated 206.9.2000 mentioned abova shall remain

| /////,ﬁ:;;o//_‘{,/

re)
Superintending Englineer, Co-Ordination

unchanged.

Gopy to :-

The ADGIER). CPW.D Ca'cuita-20

Chie! Engincer, IBB2Z, Tiiguri

Chief Engineer, IBSR, Siligun

Chiel Engineer, NEZ,, Shillong

Supdly. Engineer, SCC, IBBZ Silchar

Supdig. Engineer, SMCIIBBR. silchar .
Executive Enginser, £SCDSilchar w.rt his #letter no.
24.10.2000 ' T
Executive Engineer, TMDIBSR/Tura

Person concerned.

The Sccretary, CPVVO Class- 1V Stalt Union, Nizain Palace,Cal-20

5(2)/CON/SCDI2000-01/CON-54 gt

10

i s T
Stperintending Englnepr(Goord )

."/"7('

i ./;‘\,‘b

. (s
L
-

’
‘

peont 31/10/00 10:25

~2

Othice of i supenitendmng Enpucer, Co-ardimaton Cucle, CPWw

D, Eastenin Regron, Voo Palace
Caleuttn- 700020
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‘ Guwa! -

IN THE CENTRAL ADMINISTRATIVE TRIEBUNAL:
GUWAHATI BENCH AT GUWAHATI.

bt S

D
Ao

CONTEMPT PETITION NO. 45 0OF 2000,

In 0.8, No. 235 of 2000

IN THE MATTER OF:

Reioinder submitted by the

applicant

in the above

Contempt Fetition No. 45 of

2000 in 0.4,
—~ AN~

IN THE MATTER

23S of 2000,

[F »

Sri Bajal Chandra Das.

-Yergue-

~fApplicant

Fe 8. Warriach.

~ Contemner/Respondent

~AND-

IN THE MATTER

OF =

Sri Sajal Chandra Das

Dattry, Office of the

Evecutive Engineer,

Silchar Central Division

Central Public Works Dept.,

Silohar— 788003,

. Applicant.

Moot
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The humble applicant submits

his rejoinder as follows:
MOST RESFECTFULLY SHEWETH:

i1 That with regard t0o statements made
in paragraphs 1, 2 & 3 d&f the Show-cause reply
submitted by the contemnsr the applicant has

no comment.

21 That with regard to 5£atement§ made
in paragfaph 4 of the Show-cause reply
submitted by the contemner the applicant hegal
to state that the sams ‘is not correct. The
applicant has been in earn leave and az such
the release of the applicant from his office
does not arise.  The copy of the earn leave
application have been received by the office
of thaACDﬂtemner on 28-09-20060. The photocopy
af the applicant’s earn ieave petition  had
been attached in the Original Application No.

ZEE of 2000 as Annexure-—-v,

=1 That with regard to statements made
in paragraph 5 of the Show-cause reply sub-
mitted by the contemner the applicant begs tg
stale that it 1s not correct that  the
applicant has not approached before the
Cdntémner for doining in his post. He has
submitted the copy of the interim ofder dated
i?wi&*EOQO and Interim Order dated 21*11*9900
of the Hon'ble Tribunal before the Contemner

but the Conteaner did not allow vour applicant

to join in his post. The photocopy of the
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intimation to the Contemner regarding the
Hon"ble ’Tribunal’ﬁ Interim QOrder “has  been
annexed as Annexure-6 & H of the 0Original
Application No. 335 of 2000, It is also
pertinent to mention. fhét the applicaﬁt has
been regularly attending his office since 18-
10-20G0G, i.é., atter passing of first Interim
Order by the qu‘ble Tribunal on 17-10-2000,
But the Contemner did not allow the applicant

to sign the attendance register.

Annexure-X is the photocopy of the
Certificate issued by the C,P;qun
Class—-IV Btaff Union dated 14-02-2000
regarding attendance mf‘the applicant
in the O+ffice of the Contemner since

18~-10-2000,

41 That with regard to statements made
in paragraph & o f the Show-cause reply
submitted by the contemner tﬁe applicant bDegs
to state that the matter has been fully stated
by the applicamt in the above paragréph Mo. 3

af this rejoinder.

51 That with regard to statements made
in paragraph 7 of the Show—cauge reply

~submitted by the contemner the applicant begs

~

to state that the First interim order passed
by the Hon'hle Tribunal. on 17102000 and
accordingly the transfer of the applicant has
beeh stayed and it Was intimated to the
contemner by the applicant vide Annexure-G0 of

the Original Application Neo. 335 of Z000 which
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was received by the Contemner on 18-10-2000.
But the Contemner deliberatelvy with a motive
behind by over riddiﬁg the Hon'ble Tribunal’s
ordsr reguested the Superintending Engineer,
Co-ordination Circle (EZ), C.F.W.D. Eolkata to
correct the impugned transfer order {(which has
already been stayved by the Hon ble Tribunal on
17=-10-2000) vide No. S(2)/Con/S8SCD/2000-01/Con-
44 dated 24-10-2000. Accordingly, a corrigen-
dum was issued on T1-10-2000 vide F. No. 21(9)

/Feon/SEC/ER/Cal/00/1000,

From the above ‘factﬁ it is cr?atal
clear that the Contemner has committed a
Contempt of Court and the Contemnsyr has
willfully over ride the Interim Order paas%d
by the Hon'ble Tribunal "un 17-10-2000. As
such, the Cmntemnar shouwld be directed for
personal appegarance  bhefore this Hon " ble
Tribunal and severe punishment should he given
to the Contemner for violation of the Interim
Order dated 17-10-2000 and 21-11-2000 passed
in O.A. No. 235 of 2000 and élﬁm in M.F. No.

291 of 2600,

&1 That with regard to statements made
in - paragraph 8 of the Show-cause reply

submitted by the canteﬁn@r the applicant begs
to state that the contemner has committed the
éontempt of court by cmrrecéing the impugned
transfer order which has already been staved

by the Hon’'ble Tribunal on 17-10-32000.

71 ' That with regard to statements made

in paragraphs 9, 10 & 11 of the Show-cause
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reply submitted by the contemner the applicant
begs to ﬁﬁata that it is not correct that the
applicant never approached hefors the
Contemner to Join in his post. The applicant
from 18-10-2000 has been approaching before
the Contemner tor implementation o f the
Hon "ble Trihﬁnal'ﬁ order dated 17-10-2000 and
21=-11-2000, But the contemner has deliberately
and will fully with & motive behind did nat_'
allow vyour applicant to Jdoin in his post .,
Hence, the contemner be prosecuted by the

Hon'ble Tribunal under the contempt of court’

proceeding.
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Affidavit
I, Gr i Sajal Chandra Das, agéﬁ about

27 years, Bon of late Bhupendra Cﬁandra Das,
presently working as Daétry in the Office of
the Executive Engineer, Silchar Central
Diviﬁimng Central Public Works Dept., Silchar-
788002 . do hereby solemnly affirm and state as
fullmwﬁz ‘
1) That T am the petitioner of the Contempt
Fetition No. 45 of 2000 in 0.4. No. 335 of
2000 and as such I am fully conversant the
instant case and I am well conversant with the
tacts and circumstances of the case.
2) That the statement ' made in paragraphs

l/ Z/ (() S)éto 1 are true to best of |
my knowledge and those made .in paragraphs 2y~-

are heing matters of record

are true to my information derived thersfrom
which I believe to berfrue and rests are my
are humble. submigaiuns before this Hon'ble
Tribunal. i

I “sign this affidavit on this the 22 bk

day of February 2001 at Buwahati.

ICPatlled by me’:

A m/ﬁ;\w\\&> _ ng\ Q\\ @C@\i" BoUs

cate (k\)'v Depmenn

Solemnly o{§1rm@d hefore me

Ad

by the deponent who is ident-

ified by Mr. Adil Ahlmed,

Advoca tpn-///ézﬂanL)éé“gagL
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~ Central P. W. D. Class IV Staff Union 2 ¢

(Recognised by the Govt of India ) A o LB X
. { Registered No. 3354) ’NNV—L‘U\ 9\__“”&
& EASTENN 7ONE !
Estd. 1954
CENTRAL OFFICF B BRANCH OFFICE |
234/4. Acharya 1. C. : ,
Bose Road, C/O Silchar Central Circle
Nizam Palace C. P, W, D, Malugram
CALCUTYA~ 700020 SILCHAR— 788002

Ref. SILCHAR/L. U/UNION/S 1 Deted Silchar the 14/ C2(295L tag-

TO WHOM IT MAY CONCERN

. This'is to certified that Sri Sajal Ch. Das,
Daftry, sSilchar Central Division, C.P.W.D., Silchar is
regularly present in the office from 18-10-2000 and
onwards bwt he has nct been allowed to signature in the
attendance register by the authority as he has already
been releived vide of order No,9(1)/sCb/2000-01/1195,
dated 28409~2000'and also intimated that future correg=
pondence,_saléry for 10/2000, sanction of leave etc., should
be dealt with the Fxecutive Engineer, Tura Maintenance Divn.,
I.B.B.R., Tura vide &o.9{7)/scD/2000-01/1283, dtd. 25-10;2000
and even No,1284, dtd. 25-10-2000 reapectively,

,fr / /f/)kt

Braiicl S'Mrcfary
CP.W.D, 1 N T Union
Silchar T} l,‘*. L Silehap

/\..



